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14.5.2004 	Present: The Hon'ble Sri K.V. Praliladan, 
idministratiVC Mber. 
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Heard Mr. H. Chanda, learnec- COftfl 

sel for the aopliCants and also Mr. B.C. 

Pathak, learned Audi. C.G.S.C. for the 

respondents. 

Issue notice to show cause as to 

why application shall not be admitted. 

- ilso, issue notice to show cause 

as to why interim order as prayea tor 

shall not 13e granted returnable witnifl 

three weeks. 

List on 4.6.2004 for admission. 

In the meantirae, no recovery shall be 

made froitt the applicantso till the retur 

nable date. 

MWer (I•.) 

On the plea of counsel for the 

respondents, list on 73 •• 7flfl4 for 

admission. Interim order dated 

14.5.2004 shall continue. 

Member (A) 



25.. 8.04.. 

Ir 

cM. L/ S/c1 

O.k. 118/2004 

'P 	k\ 

02.08.2004 	Heard Mr, M. Chanda l, l.earild  
counsel for the app11can. 

The application is admitted ol  
call for the records. Returnable 

- within four weeks. 

LIst on 3.9.2004 for orders. 

I interim lorder dated 14.5.2004 
1  sIll continue. 

• ISPOI3dents j 

a -7S still 

• wf$ 	1,;;L L 

Member (A) 

Present:. Honkge Mr.D. Co Verma, 
Vice-.Chajrrnan, 
Non'ble Mr.X.v.Prahladan, Admjnj.. 
stratjve Meiner. 

Heard learned CoUnSel forthe 
,artjes. 

This application involves 

common question of 1w and facts 
and it would be heard to-gether. 
The learned counsel for bbth sides 
prays that this case may be fixed 
before the next available Divjjo 
Bench, Let this case be listed 
before the next available Divisjo 
Bench as prayed for. 

Notices were issued to the 
Respondents. But they have not filed 
written statement. The same may be 
filed before the next available 
Division Bnth. 

Member 	 VjC..Cjj  
un 

13.12.04. 	Let this case be listed alongwjt 

other S.D.A. matters on 2.2.05 befora 

Division Bench. Interimfl1er-dated 
149 5 .04 shall continue, 	- 

Vice.-Chajran 
im 
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Q.A. N•. 1e/20e4, 	 . 

of Uatj Reg 

Peseflt it The 	 S.. 
Sivarajan. V1ce-Chairm. 
Thet Ron'leMr. K.V. Prahladan. 
A*ninistrative t4enber. 

The case, is adjourned to 24.13.2015 

• 	. 	 . 	 for hearing. . 

	

lc ) 	 VjceChairmafl 

Mb 

24.3.2015 ' Present * The Honle Mr. Justice.$G. 
Sivara Jan, Vice-Chairman. 

The Hon' le Mr. K.V. Prabladan. 
Akniniàtrative Munker. 

Neard Mr. M. Chanda, learned 

• 	 counsel for the applicant and also Ms.U. 

• 	 Das, learned Addi. C.G.S.Co for the 

espondents. 

Hearing: c.ncluded. Judgment 

I 	• I: deli4ered in .pen Court, )cept in 

'j 

	separat- 

sheets. The application is disposed of 

• 	 .jn terms of the ordar, 
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Ms. .U, Die, Add].. C.G.S.C. 
• DVOCAT1- :o THI 

•..ppo* .a..oa*
• 	

- 	 RESPON)_NT()) 0  

JUSTICE 

THE HON'L MRtG. SIVARAJAN. VICE CHAIRMAN. 

TH HON' 4 MR. K.V. 

may 

PMHL.ADAN, ADMINISTRATIVE I4U4kIER. 

i Whehe Reporters of local papers 	
be allowed to see the 

judgraeflt 

2. To be referred to the keporter or not ? 

30 whehrth1r LOrSiPS 
wish to se the fair copy of the 

h 

 

Judgmflt ? 

the judgment is to be circu1at to the othr enCh0S 
4. 	tbe 
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judgment delivered by iofl bl. ViceChairmafl. 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GTJWAHATI BENCH 

Original Application No. 118/2004 

Date of Order: This the 24 th  day of March 2005 

THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN 

THE HON'BLE MR. K.V. PRAHLADAN, ADMINISIRAJIVE MEMBER. 

Sri Khagendra Nath Gogoi, 
Son of Late Dondeswar Gogoi 
Assistant Central Intelligence Officer. Grade - I 
SIB Office, Bhabendra Bhawan, 	- 
Beltc!la Road Guwahati - 28. 

Sri A.K.Dey,. 
Son of Late A.K. Dey, 	 - 
Assistant Central Intelligence Officer, Grade - I 
SIB Office, Gongotri, 
P.O. - Beltola, Guwahati - 28. 

Sri S.K. Nandy 
Assistant Central intelligence Officer, Grade - I, 
Bhabendra Bhawan, 
Beltola, Guwahati - 28. 

Sri Bar Bahadur Chetri, 
Son of Sri Lal Bahadur Chetri, 
Assistant Central Intelligence Officer. Grade - I, 
Subsidiary Intelligence Bureau (MHA), 
Govt. of India, 
Udalguri, P.O. Udalguri, 
District - Udalguri (Assarn). 

Mrs. Banani Bera Das, 
D/O Late Nemai Chandra Bera 
Assistant Central Intelligence Officer, Grade —II, 
SIB Office, Gongotri. 
P.O. Beltola, Guwahati - 28. 

Shri G.K. Kichko, 
Assistant Central Intelligence Officer, Grade —II, 
SIB Office, Gongotri, 
P.O. - Beltola, Guwahati - 28. 

Shri U.C. Hazarika, 
SIB, Jorhat. 	 -. Applicants. 

It 
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1 	- 	 2 

Advocates Mr. Mr. M. Chanda, Mr. G.N. Chakrabarty, 
Mr. S. Choudhury, Mr. S. Nath. 

- Versus — 

	

 

Ij. 	Union of India, 
represented by the Secretary to the 
Government of India, 
Ministry of Home Affairs, 
New Delhi. 

	

2. 	Director, 
North Block, 
Ministry of Home Affairs, 

• 	 Govt. of India, 
New Delhi. 

	

3 	Assistant Director, 
Subsidiary Intelligence Bureau, 

• 	I 	(MHA),Govt.of India, 
Guwahati. 

By Ms. U. Das, Addi. C.G.S:C. 

Respondents. 

ro a i as ta) 

IVARAJAN, J (V.C.): 

The matter relates to grant of Special Duty Allowance to the applicants, 

ho are serving in North Eastern Region (NER in short). The applicants are seven 

in numbers and belong to NER. According to them, they were initially posted 

outside the region namely, New Delhi and Madhya Pradesh and then they were 

posted to the NER and they are continuing as such. It is stated that the applicants 

have been given Special Duty Allowance since they are transferred to NER and it 

has been taken away by a cryic order dated 23.04.2004 Annexure - IV) without 

affording any opportunity to the applicants. 

a 



I. 	Mr. M. Chanda, learned counsel for the, applicants submits that issue 

relating to grant of Special Duty Allowance is governed by Circulars dated 

13.06.2001 and 29.05.2002 issued by the Government of India, Ministry of 

Finance and three Judgments rendered by this Tribunal. Mr. Chanda, further 

submits that the facts stated in Annexure - IV does not disclose true facts. Mr. 

Chanda further submits that the applicants were initially appointed at New Delhi. 

and Madhya Pradesh, that they were transferred to the NER from the said places 

and that they have got all India transfer liability and all India common seniority 

and promotion. 

Ms. U. Das, learned Addi. C.G.S.C. for the respondents submits that it is 

for the applicants to bring these disputed question of thcts firstly to the authorities 

concerned and if the applicants make proper. reprentation to the concerned 

authorities appropriate order would be passed therein. 

We have considered the submissions of the learned counsel for the parties. 

According tothe applicants, they were first appointed outside the NER - at Delhi 

and Madhya Pradesh and later transferred to NER. Annexure —IV communication 

purport to state that at Delhi and DRTC Shivpuri there was only induction training 

and not posting. It is in the realm of disputed question of facts, which have to be 

gone in to by the respondents on the basis of the setvice records of the applicants. 

Accordingly, we direct the applicants to submit proper representation containing 

the facts situation and also enclosing copies of the relevant circulars and the three 

Judgments 	(O.K No. 56/200 dated 19.03.2001, O.A. No. 237/2000 and O.A. 

No. 30/2003 dated 03.06.2003) relied on by the applicants within a period of one 

month from the date of receipt of copy of this order.. If such a representation is 

filed by the applicants, the Respondent No. 2 will consider the same after giving 

r'i 



In 

opportunity of personal hearing to the applicants and pass a reasoned order within 

a period of two months from the date of receipt of the representation. 1 is further 

ordered that the interim order passed on 1405.2004 in this proceedings with 

regard to recovery will continue till orders are passed - on the representation to be 

filed by the applicants as directed hereinabove. A copy of this order will also be 

produced alongwith the representation for compliance. 

The application is disposed of as above. 	 — 
¼ 

K.V. PRAHLADAN) 	 G. SIVARAJAN) 
ADMINISThATIVE MEMBER 	 VICE CHAIRMAN 

1mb! 
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IN THE CENTRAL 9MTTW4R4UNAL 
GUWAHATI BENCH: GUWAHATI 

O.A.No. If P /2004 

Sri Khangendra Nath Gogol & Ors. 

-vs. - 

Union of India & Ors. 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

	

14. 12.1983- 	Govt. of India., issued 0, NI. No. 20014/2/83/ 

S IV introducing Special (Do ty) Al lolMance 

( SDA) for the civilian emp]uyees of the 

central Go...'ernment pcated in the N. E. Region 

from outside t1iho are saddled i th all India 

Transfer Liability (Annexur'e"VI) 

	

20.07.1987- 	Ministry of F i n a n c e • G o v e r n m e n t. of India 

issued 	further 	order 	in 	respect 	of 

enti tlement of SDA 

	

01 . 12. 1988- 	Government of India issued 0. M enhancing the 

per'mIssible 	limit of 	SDA 	of 	P.s 	400./ 

ullo!,d by further order dated 22.07. 1996. 

	

12.01 1996- 	Govt. of India issued cia r if ice tory order 

specifying that those civilian employees who 

are saddled tjith all India Transfer Liability 

and posted in N.E. Region are enti tied to SDA 

provided thei r recruitment , p romoti on and 

seniority are being maintained on All India 

basis. . (Annexure'-V) 

	

08.02.1973- 	All the applicants vjere initially posted at 

Ne't Delhi or Madhya Pradesh 	one of the 

app]. i cant Sh r' i San :1 i b Kr' . 	Nandy,  , 	,I o v.iaS 

initially appointed and posted at Ne Delhi 



20 

rolloing the 	appoIntment order 	dated 

21.01.73. 

0203 1974- 	Applicant was 	transferred and 	posted at 

Shillono, S. I B. 	The 	applica nts 	who were 

• 	 initially posted 	either 	at New 	Delhi or 

Madhya 	Pradesh they 	were transfer red a rid 

posted at N.E. 	Region. 

17.072003- 	Seniority of 	the 	applicants ar's 	beIng 

maintained on all India basis, it would be 

evident f 'on the letter bearing No. 

2/Seniority (CC),' 2001 (12)'-11-3191. so there 

recruitment promotion and ..eniority is being 

maintained on all I ndia basis and they were 

gran ted SDA by the respondents. 

Jan/Aprj1 2004- 	Some of the applicants pald SDA 1:111 

ianuary 2004 whereas some u ...the aoplicants 

paid SDA till April, 2004. 

06 10.2001- 	Respondents have al ready started to recovery 

of SDA f ram some of the applicants. 

23042004-' 	Respondent de.partme nt have also decided to 

make recovery f rom some of the other 

app? icant.s which would he evident f rom the 

.impug:ned 0 M No. E'26/NE/84 (5)4493. 

Hence. 	t h i s 	applica t i o n 	before. 	this 

Hon'ble. Tribunal - 

Relief(s) sought for: 

Under....he facts and circumstances st .. ed above • the 

applicant..humbly pray that Your Lordships be pleased 

to admit this aoplication, call for the ....ecords of the 

case and issue notice to the respondents to show cause 
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as to 'hy the riief(s) souht for in 

hall not be p ranted and on pa rusal of 

:fter hearing the parties on the cause 

may be shown, be pleased to grant 

relief(s): 

his application 

the records and 

or causes that 

the f cr1 lowing 

I - 	That the Hon hie Tribunal be pleased to set aside and 

quas had the impunned order issued under letter no , 

26/NEA/84(5)/4493 dated 23.04.2004 and further be 

pleased to declare that all the applicants are enti tied 

to payment of SDA in terms of C=M=dated 14. 12, 1983 

01.12.1988. 	22.07.1998 	and 	also 	in 	terms 	of 

clarif ice tory 0. M,da ted 1201. 1996= 

2. 	That the Hon ble Tribunal be pleased 	to direct 	that the 

respondents are 	not 	entitled to 	make 	any 	recovery of 

the 	'mount already paid to the applicants an account of 

S.D. A 	and 	..... e 	amount already recovered be 	re funded to 

the auplicants. 

3= 1 Costs of the appl±ca Lion 

4 	Any otPer relief(s) to r.;hich the applicant is entitled 

as the Ron ble Tribunal may deerri lit and pr ope.r 

Interim order prayed for. 

During pendency of this application, the applicant 

prays for the following relief 

1. 	That the Hon'ble Tribunal be pleased to direct the 

respondents not to make any recovery of the amou n t 

already paid to the applicants till the disposal of the 

Original Applic.a Lion. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAJIATI BENCH: GUWAIJATI 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

0. A . 
No 2004 

Sri Khagendra Math Gogol and Others:: 	
pp1icanL 

- VeruS 

U ion of India & 0 Lhera 	
RespondEnts. 

fl1DEX 

Flied by 

lr_~'d v o c a t e 
0 ate  

17  
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IN THE CENTRAL ADMINISTRXrJvE TRIBUNAL 
GUWAHATI BENCH: GUWAHATI 

(n pp1 ice tion under Section 19 of the ridrrrinjstrative 
Tribunals ct, 1985) 

0. A . No 	/2004 

i-L 

BETWEEN 

Sri kheaendra Nath Goqoi 

Son of Late Drdesi'jar Goqoi 

tar Central Irteliiaence Officer ,Grade-I 

SIB Office,Bhahandra Bha'jan, 

Bel tula Road, Gujaha'tj28, 

2. Sri 	K.Dey, 

Son Of Late ( K Day. 

tssistant Central Intellicence Officer,Gradei 

SIB Off ice, Gonaotri 

cDoRF. ltol . 	Guvahati--25. 

. Sri SKNandy, 

(ssistart Central IntelliQence Officer,Grade-J 

3habend ra B haan 

t3eltola Guijahati-28. 

4. Sri Ncr Bahadur' Chetr;j 

Son of Sri Sal Bahadur Chetri, 

csstt. Central Intellicence Officer, Grade-i, 

Subsidiary In tellicence Bureau (MH), 

• Govt. ol India, 

• Udalnu "i • P.0. Udalur,j 

Dist L.1 dalqu ri (ssam) 

S. Mrs, Banani Bera Des. 

Di'O LtC Nemai Chandra Bare, 

ssistant Central Intellience Officer ,Grade II 

SIB Office, Gonaot.ri, 

-1111Z 
"Q." '4 &-Tkl ' 
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P.C. Gel Lola, Guwah?ti2B, 

6. Shri G. K. Kichko, 

ssistaiL Central Intelliaence Offic:er,Grade"II 

SIB Off ice Gongotri 

::) Ogplto3a Gukiahti2LR. 

Shri U. C, Hazarika 

SIB, Jorhat, 

AF'1D- 

1. 	The Union of India, 

• 	Rep resen ted by the Secretary to the 

Government of India, Ministry of Home Affairs,  
New Delhi., 

Director, 

North Block, 

Minis try of Home Affairs, 

Govt. of India, 

New Del hi 

asSat Di rector, 

Subsidiary Intelliqence. Bureau. 
• 	(MH), Govt. of India, 

Guwahat.i 

ResDondents., 

'4, 

DETAILS OF THE APPLICATION 



, 4 .  

1 	rticuLrsc-)f .Qrdrc_.gj- 

This appl ira Lion is made praying 
f o  r' a di rection upon 

H 
kl e responde1i 	to COfltinjp. to make payment of the 

Special (Duty) 	
llo'jance to the appi i rants from the 

date of discontinL5on in terms of 0M, 	dated 

1.4l2,j9,3 1l2,19g and 22,71993 and also f 
0 r a 

direr Lion upon the respor d e nt s to refund the amount of 

SDO already recover'EJ from the aPPlicailts, and also for 

'aettn aside the Impugned letter dted 
29.04,2004. 

The appljcatt declare that the subject matter of thi: 

applica Lio 	is 'ell 	ithi nthe jurisdiction of this 
n  

Hon ble Tribunal 

3, 	LiLllittjQn 

The appl ricant.s fur ther declare that this application is 

liled 14  Lhin  the limitation presrribe. under- section2l 
of t!"Ie Adrnirijs-j.-j,ative Tribunals rt, '1985 

4= 

 

E!dQts of Abe Case 

4=1 That the aop,i,icanLs are 	citizens of India and as such 

they are entitled to all the riqhts protections and 

priviles as Quaranteed under 'the ConstjtLtio1 of 

India. 

7=2 	That 	the applicants 	are working 	in the 	Department of 
subsidiary Intel 1 lence Bureau 	under 'the 	Ministry of 

9-t'tc9tL ,AIeJit 



4 	
4 

-I o 	Affaj ra , 	Govt. 	of 	India, 	They belonos 	to 

group B category officer's of the cent ral Government, 

/ll the aoplicants are residents of N. E,Reqion, B u t 

they have applied for the post of ssistant Central 

.Inte1iicce oFficers grade II pursuant. to an 

advertisement issued by the Govt. of India, Ministry of 

Home Affairs on all India basis accordin1y they have 

applied and got selected on different dates. Be it 

stated that the advertisements and the intervieNs were 

issued and conducted on different occasions by the 

M i n i s t r y of Home Affai r's, f offer of appointme. nt 

letters are enclosed as nnexu r'e' I( series) for perusal 

of the Fon 'ble Tribunal, It would be evide ....t from the 

o ...Fer of appointment order that the specific clause was 

stipulated in the individual order,  to the efferct. that. 

/applican ts are liable to serve in anythere in India 

Moreover a mere perusal of offer of appointment letter,  

it. 	wouid be 	evident that 	all the 	applicants 	wer'e 

initially posted 	for dut.y at 	new Delhi/ 	Madhya 	Pradesh 

and 	there alter 	they a r e 	transferred and 	po 	...ed 	to 

N, EReqion. Therefore it is 	quite 	clear 	that 	all 	the 

are 	saddled \rith all 	India 	transfer 

liahi Ii 	y in practise, 

r 

	

few 	copies 	of offer of appointment 	order 	is 

enclosed here'jith as Annexure-I(Serjes) 

4..3 	That it 	is stated 	that Sri Sanib kumar Nandy applicant 

rio 	3 initially 	appointed 	on 08,02. 1973 and 	posted 	at 

Ne DeLhi 	fol loii nq 	t h e appointment order 	dated 

&J4 C9(c PIOL7k 

I 



27, DL 1973, 
Hojever he 'as tranef - red and posted to 

S. IB Shillono vide transfer order dated 02,03, 1q74 at 

S. I B. Shi 11 onq, simi Ia ny all the applicant iere 

nitlally posted either at NSN Delhi or in the state of 

Madhyc Pradesh and subsequpntl they 
W er'e also 

transfer'r'e and POsted tfftjs Reqion The afor'esaid 

Fact would be evident f r o m the memor;ndurui no, 

2/TRG(AP)/73($) 
dated nil jssjed by the Jol nt Assistant  

Di rector, Therefor'e it is quite clear that all the 

applicants after 
their initial poe tinq either at 

N ,Deihi or Shivpura(N;, P) Lransferrec and posted hack to 

N.. B. Re ion on dif Fe rent da tes and since then they a 
r  e 

orkin in this reqion, 

Copy of t h e M e m o r"andun] bee ni nq letter no, 

2/TRG(AP)/73($) is enclosed as nnexure-II 

44 That. IL is stated the ...the seniority of 'the applica nts 

are belno maintaita on all India basis by the Ministry 

of Home ffai rs, Govt. of India which ';ould be evident 

From letter no.2/seriior-ity (00)/2001 (12) '  II3191 dated 

Lh July 2003. Hence it is quite clear,  'that the 

recr'uj tment promotion and seniority of the applicarits.  

are neintainej on all India basis it would he evident 

the t 

 

aPPO-ir -lbiieril. let te. rs 	e re is..ued f rom the Head 

Quarter office, Ne Del hi, 

Copy of the Seniori Ly list ispncic'd as 

AnneureIII 

f#CQr 
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45 That the applicants state that they being the civil Ian 

Central Government employees havino all India Transfer 

liability were granted SDA by the respondents in terms 

of O.M. dated 141219$3. As per the said O.M. dated 

14.12.1933 Special (DuLy) Allowance are granted to such 

civil Ian employees of the Cent tel Government who are 

saddled with All India Trans ..2 er liability, The relevant 

portion of the O.M. dated 14.12.1933 is quoted belo'j: 

The need for a ttractina and retaininc the 

services of competent off icers for servicE ..... the 

North Eas tern Region camp rising the States of 

rssam , Meghalaya , Mnipur,  , and Tripura and t h e 

tJiior Tern tories of Arunachal Pradesh and 

has been engaging the attention of the Government 

ía i some time 	The Government has appoi nted a, 

Committee under the Chairmanship of Secretary, 

Departme....t 	of 	Personnel 	and 	AdministratIve 

Reforms, to review the existing al lolAlances and 

facilities admissible to the vrious categories of 

civilian Central Government employees serving in 

the reoion and to milet sui table improvements. 

The recommendations 01 ..he Commi itee. have been 

carefully considered by the Government and the 

President is now pleased to decide as fol lo's 

(iii) 	Soecial Duty Allowance 

Central Government civilian employees who have All 

India transfer liability 	,'jlll 	be 	granted Special 

(Duty) Allowance atte rate of 25 percent of 

T C4 
Cçf 
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k:asic. pay subject to a ceiling of Pa. 400/'' per 

month on posting to any station in the North 

Eastern Region. Such of those employees who are 

exempt from Payment of income tax , NI 11 ho'eve r 

not be eligible in addition to any special pay 

:;nd/or Deputation (Duty) AllolAiance already being 

draNn subject to the condition that the total of 

such Special (Duty) Allowance will not exceed Ps 

400/ P.M. Special Allowances like Special 

Compensatory (Remote Locality) alloNance. 

Construction Allowance and Project Allowance will 

be draN ne eparat.ely 

46 That after issuence of the at oresaid circulers for 

payment of SD 	the applicants were found eligible by 

the respondents 'themselves and accordingly,  they are 

started paying the S.D.A to all the applicants as per,  

the terms and conditions of the 0. M. dated 14.12. 1983. 

01. 12. 1988 and also in terms of 0Mda ted 2207 1998W 

But most surprisingly thesa said payment of S.D. 

stoppec' in respect of the applicants NI thou tissuing 

any notice and also in violation of principles of 

natural justice - Be it stated that out of the 7(seven) 

applicants 4( four) were paid S.D.A upta pril '2004 and 

another 3( 'three) were paid 'till january 2004. HoNever,  

the respondents have already star ted recovery of S D 

f 06.10.2001 in reaped::, of the applicant no. 23 

and 4 and also now decided to make recovery in respect 

of applicant no. 1 ,56 and 7 from the pay " bill of May' 

crc )[c2:- t 
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2004 as communicated vide impugned memorandum No 

26/N EA/84(5)4493 dated 23,04.2004 • no s ho'1i cause or 

notice was issued prior to issuance of the aforesaid 

.Lmpul"ed memorandum and on that scOre alone the 

impugned action of the respondents as well as the 

memorandum dated 2304. 2004 are liable to be set aside 

and quashed. 

Copy of the Memorandum dated 23,04.2004 is 

enclosed as nnexure-IV. 

47 That it is stated tha .t Govt. of India, Ministry of 

Finance issued a clarificato ry memorandum vide letter 

no.11(3)/95•'E,II(g)dated 12.011996 wherein it is 

categorically stated the Civilian central covt, 

employees having all India trans .. er liability who were 

recrui ted on all India basis and aho s 

promo tionsenior'ity are maintained on all India basis 

are entitled to payment of S.D.A. The case of the 

appl iran ts are squ rely covered f ol lowino the memorandum 

dated 12.01.1996 and in terms of O.Mdat.ed 14.12.1953' 

and 22.07.1998, it is cateqorically submitted that 

applicants were initially appointed and posted outside 

N.E. Region and subsequently transferred and posted to 

N £. Region, Therefore they cannot be denied the payment 

of S.D. , on the alleged grounds raised in the 

Memorandum dated 23.04.2004 for denial of S.D.A cannot 

be sustained in the eye of la'. The posting of the 

applicant in N.E. Region cannot be treated as initial 
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poe Lino hence the memorandum dated 23; 04,2004 is liable 

to be set aside and quashed. 

Copy of the o,M,dated 12,01,1996 and 14,12,1983 

are anne>ed heret\li th and marked as Annexure-V and 

VI 

4.8 	That 	it 	is stated 	that 	the 	cases 	of 	the 	present 

applicants are 	covered 	fol loii nq 	the 

dated 	13,06,2001 	wherein 

:t 	is 	eta ted that 	t h  e 	residents 	of 	N.E. Peqion 	are 

enti tied 	to payment 	of 	S.D. A, 	if 	they 	sat; sfy 	the 

criteria 	that their appointment i n service/post is made 

on 	All 	India basis 	and 	the 	proiotjon 	is also 	done 	on 

the 	basis 	of All 	India 	common 	seniority. 	Hok;e.vE.r 	it 

il 1 	be 	admissible 	when 	they 	are posted 	in 	N. E Reqion 

from 	outside the 	reojon. 	The 	case 	of 	the 	present 

pplicants 	are also 	cover- ed by the 	aforesaid 	0. M. Dated 

.t3,o6,2ool 	Hence the 	applicants 	are 	entitled 	to 

payment 01 	S.D. i th 	arrear- monetary benefit, 

( Cooy of the 	0,M,dated 13,06,2001 	is 	enclosed as 

n n e x u re-VU 

4,9 That it is stated that the cases of the applicants are 

squarely covered fol loinp the series of :udqments 

passed by this. Hong ble Tribunal, Therefore Han' ble 

Tribunal be pleased to pass necessary oder directinq 

the respondents to continue the payment of S.D.A and 

also to pay ar'rear-  monetary benefit and further he 

please to pass order restrainin the respondents to 

Lx1aiJ5r 
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make a ny recovery of the alleged excess payment on 

acc:ourt of SD. ri. 

410 That this coplication is made honafide and for the ends 

of justice 

S. 	Grounds for relief(s) with legal provisions 

.5. 1 For that, 	the applicants have ful filled all 	the 

conditions/rn tenia laid don in the Memorandum dated 

i4, 12,1983, 01. 1219S8 and 	al:ao in 	0,M, 	daLed 

22.07. 1998. as such they are entitled to payment of,  SD 

in the 	teems of 	the 0 M , referred to above. 

5,.2 For that, the applicants are posted at Gu','ahati from 

outside te N E Region and they are not the permanent 

'psdefl ts of N.E. Region. 

5.3 For that, the applicants had been direr Led to move to 

N. E. Region for the.l r posting at Gu'jaha ti. 

54 For that., the applicants are saddled aiith all India 

Transfer liability as per condition stipulated in their 

offer of appointment orders. 

5.5 	For that discontinuation of payment 	of SDA has 	heen 

made in total 	violation of Principles of natural 

J L st ice 

5.6 	or that recovery and discontinuation of payment of SD 

has bee .... made in totl 	violation of 	principles natural- 

JL1I 
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ustice and the 	action is 	contrary 	to 	the 	policy 

decision of the 	Govt., 	of India. 

57 For that issues involved in the instant case has 

already been settled by this Hon' ble Tribunal in a 

series of cases of the similar nature. 

5.8 For that the case of the aoplicants are sguarely 

covered foiloving the clarificatory order contained in 

the O.M. dated 12.011996 and O.M. dated 29052002 

issued by the Govt. of India, Ministry of Finance. More 

particularly in view of the clause 5 of the memorandum 

dated 2905.2002 

5.9 For that decision rendered by this Honhle Tribunal on 

20.12.2000 in O,A.No,136/2000 and in O.A. NoS/2002 

decided on 13.02.2003 also cain support of the 

corteni ion raised by the present applicants in the 

instant proceeding 

5.10 For that non-payment of S D , A to the present applicants 

is in violation of Article 14 of the Cons titu tion of 

India. 

6. 	Details of remedies exhausted. 

That the applicants state that there is no scope to 

submit a ny represenation as because the a toppage and 

recovery of S.D. A, started Nithout any shoi cause or 

notice. 

rA 
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7 	
i41crppflq 

•' 

EJ1 loan te lu r Lher declare that they had not 

Previously 	filed 	any 	appi icati on 	Hoieier 	no 
'application is pending before any Court or any other 

au Lhorlty or any other Bench of he Tribunal reqardir 

the sub icc t matter of this applical-iol-Inor any such 

applc.ation, Writ. Peti Lion or,  Suit lSpendiiq before 
n y crPthei, 

8. 	Rj,f(s)fltqhf for; 

Under the facts and ci rcunistances ste ted above, the. 

•:pljcCtLs humbly pray that Your Ordships be pleased 

Lo admit this applicet.ior call for the records of the 

(JCSC and ISSUE notice to the. resp0nder't5 to shoi cause 

.. 	to tAihy the relief(s) souqh t for in this applic.t.io  
shall 

 

not be granted and on perusat of the redord and 

:tfter hearing the par' tie.s on the cause or c:aUrse 	r:h t 

may he shown, be pleased to grant the follojjnc 

reliei(s 

8.1. 
That the Hon 'ble Tribunal he pleased to set aside and 

quashed the impun'ed order issued under let ter no 

dated 23040,04 a n d further be 

pleasd to declare that all the applica nts a r e entitled 

to payment oF SD in terms of OMdated l4i2, 1983, 

01.12193 	2207998 	a n d 	also 	in 	terms 	of 

clarifiratory OMdtd 120L 1996 
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8.2 .Tht the Hon 'ble Tribunal be pleased to direct the t the 

respondents are no ..anti tied to make any recovery of 

the amount already paid to the applicants on account of 

S.D. A and the amount already recovered be refunded to 

the applicants 

8.3 Costs of the application. 

8.4 Any other relief (s) to 'jhic1....he applicant, is entitled 

as the Hon'ble Tribunal may deem fit and proper, 

9 	Interim order oraved for., 

Ourinq pende.ncy of this application, the applicant 

prays for the folloinq relief 

9.1 That the Hon'ble Tribunal be pleased to direct the 

respondents not to . make any recovery of the amount 

already paid to the applicants till the disposal of the 

original Application. 

10. 
This application isfi led through Advocates 

11 	Particul ars  fbL..EiL 

.1) 	I. P. 0. No, 

ii 	Date of issue 

iii ) Issued from 

iv) Payable at 

12. Lis.of enc,1o.w.e 

As given in the index. 

,cJci 

G e - 	' eJicJ't 

Qc' 



VERIFICATION 

	

:[. Shri khaçendra Nat.h Goç,oi, Son of Late 	Shri 

DondesNar Goqoi, aged about 59 years, i,'jorking as 

ssistant Central 	Intelligence Officer, 	Subsidiary 

Intelligence Bureau • SIB office 	Bhahendra Bha'Man, 

E3eltola Road, Guahati781028, Assam, 	one of 	the 

applicants in the instant, application a n d duly 

authorized by the ct. her applicants to verify the 

statements made in this application and to sign this 

verification ccordingly I declare that the statements 

made in paragraph 1 to 4 and 6 to 12 are true to my 

knot'ledge and those made in paragraph S are true to my 

legal advice which I believe to be true. I have not 

suppressed any material fact. 

And I sip n this verification on this the 	.............day of 

May,  , 2004 

IQr421 r(A r - 
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mmedjte/Joji eçi)D 

N0.5EsL(G)/7(0) 
IrLL1j onc&"3raau 

I 	 (M.H.A.) , Govt. o f::ludia, a 	
, 

T 	 a\Iyt:' 	 Doihi 'the 
1

t 

L( 	
a 	

(•" 	: -a 	
I)1 	t• 	'1 	 ,g  

offers Shri' 

	

- 	ateniporary iJosi-.óf 	 a 411
r 	 th1scAireati 'thtthpy ' j. alo 	

wi,11 
1b'titd 	 '1Lownoei at the 
ratos adnisibLo under ru1,ej nd o1dors 

,.rait :of ich ,aL1ow1Dcos ;ifl'2oI 	from.'time to time 
andla subjoeL "cO the 	 thorbin, ie 

uncor!3o $tr fnthg'tt.tho apTho or 
placo fOOçOtOdYth0a )Jroeor,'IntoJ1i,ondo l3urou, 

a 	
a 

2 	The trmsaof apoi?in,rnent re 	fo1lowi 
a 	 a 

,Tb&appintment 	 pennent 
po..nt'ont to tho post lf  aild whon t - 

mtdo poimanont, however, rJlldopQnd or iirioue 
factors overnng ormnont tppointment to such 
poets in force aL the time,' wf1, not confer 

o title q.prmancy from. the. data the :pbst * 	 ,iS.00pVOr.t Qd b 
... 	 a 	

. a 

	

a 	
a 

Ther 'ppojntmentmyebe terminated t any timo 
by' n'moth 	notice given by Lthor u.Ldo, viz. 

to 
'a 	

or. the ppintin iuthori'y, wthàu1 a 	
* ng;F1nyroon5.T11ppjj 	rtuthority,* hoi.racrer, 1 resexyvos the right of termimting the 

orvice of'tlrn pporntoo forthwith or beftr? 'ho o'(tton ritipultod period of notioo bY1m4cipg ;.iymont. to him of.asum oou±v'alent .of 
the py -u1da1Lo1nco 'or, the period of notico or 
thoI1Aiypiro portion thcroof. IIic#cervl.00rj rro 
afurthor in1jlo Lo 10 Loxinjn,tod rithij1 	perJod of si months froi the date of 1bi -ippointmpnt 
wiLbout any ootce and vithout any rpaon being, 

iii) Ho will hrtvo to srio for a Thi1iTnUm OriOd 
of1ivo yrrs from tho dato of compioton 
of trninin as Iunior Ino11igonco Officer 
Ufl1Oi hi o -vico pro fttflpon3Od wlI,h in the 	 or. othOrwj. In 
the ovent of his rcsignJ.n or 10-v1ng gorvico 
while iii •trrL1ninç or before complotin 	 * 
f jcttisfacLory service rafter training ho .&id 

or his suriLy will 'be 2iLlo to p-'y o tho Govt. 
of India a um ofs OOO/.fls, four ihoU9nd) •1 	
ogathor with intst.@ the Govt., ritac for 

/ 	Lho uflio being in fol'ce nfronl the d'tto of doinrfld 	a 
( 	 a  s 	

' 

vo 
04 ,  

14, 
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by the I.B. ,THe will: havE to e)reci.e a Socuri1\ \ 

	

I 	 Bond to tYnis effect ±fl tho oncidsed 'forni bforè 
h is r11cad to 	tho Puroau 	.' J.Ioc 	\' \ 

'.'. s 	 •.' •1 ' 	• 	: 	 on 	p.1ritii ppor  
and noogi-stration is nocessary. 

	

* 	 ' 	
; 	

C l 	, 	t 	:•- 	 ; 	. 	

lt$ 
 

The ppointrnntOrtr?iOS ;' 
jt : 	to' soryo'ti 	 ilfldiri aflt &road. 

' 	t 	 I 	 (IV) ' 	' i 1 Or• 	óiningsho 	boreuirod t,eiii'o11 
nn1Qbor 

	

	 Roliof 
coi1rLbu t o. 7 fo4t o fbon o fit s 

/ OCihO fl1O1l13)OX oiho 2uroau 	' 

	

vi) " 	 bo ovorflQd 

	

T., 	 relerLnt rü sa 	ozdor1-n foce 

	

t i\ 
1 	 tft.. jtj 'tir e to t_no'. ' 	 - 	Z 	\ 

3 	ri 	Tbo lppQflt n,Wi-1lbGfU3Jk?Qr thJect to 
t 	 1 

Pr&ction IOfr a-certi2icote off'itflc?SS 
fromtho C.vil Srjoon' In tho onc1osecI form 
at his OWfl'COSt.'H( sbouldigt him'jolf 
medic11yroxoniinod from tho no'trest Civil 

urgool 'oT whrtcovorin nemornndUm 
I(whtI± may b complot1eby the CriflC1.td1tO) 
is attchOd th th.Ls offor Ho will not 
bo 'allowed to oin uraes he producos this 

' pertiflcatb or a provisIondlcortJftcate 
of odLci1 fitness which 7  he mty obtrifl from 
Medical uthotty at tho timo ofii.j modical 
eXrmiriatiOfl. 

Submisson of F.NdQqlaration in tho form 

	

.. ............................Ión0lo5od.thatho.hnsot got 	oro than one 
wCliving.  

T)dig of n oath of logi,nô to tho 
Constitution of India r' tho prescribed 

	

- 	 forin.( copy enclosed). 	 — 

	

I 	 ' 
— Paoduct onof tho follo\ring on i 

cortifi&tos- 

a) 	CthA1ficto of educational sand other 
tccbnicl qualificritlorie (wi-tb one 
atteseopY each). 

b5 	Cortifeato of ago. 

c) 	CiaOt'd'r àe'xtlficatos from two 

Y. 
gazettedoflficcrs4 - 

I 	 - 

	

I 	 , 

I 
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CorL1fJcto in tho procribod form in 
sUpport of.candidat&'cc1tims to. bolon 

• / 	 . to 	Scheduled Ctbe or Sehodulod Trbo 
/. 	 . 	. orng10-Indin Community. 

o) 	Di eichrro c or t i f i ctj 	in the pro icribod 
• 	

• 1, 	 •.. 	 •,.,, £ m.op.roviousempionont, if anyG • I. 	 .................
..:I .......................•. 	 . I, 	

I 1 	
Any otherdocumontg(bc) be pocifiod). 

a 

r g) 	Whila serving in tbi office, ho Will 
r- be allowed to 	ply for postej 
clsotihero. 

40n joining hGa1l1b required to enroll as 
a 	or',o -L1167 Intçilltonoo; D1,u.Rol:1ofJnrj 	. . • 	. 	whichid cons1ituted for.the. 1 rioi ofit of the members . 	. • 	H; of tho ue -tu 

Ifany doel -trntion givon or inTormrtion 
proves to be false or 

if the candidto is fundthvo wilfully suppresso4 
tny mtuboriai.inforrnatjoni...jio:.i1..ii bolj.ble to 	• 	. 	.• 	H romol from"orv:Lco and. such othoz actan as 
Grirornmenttmaydooln necessary. 

	

.-•.•. . 	I'. 	 • 	 • 	
k /•••\ 

6. 	i I r Shr X. .a — 	 l 
accopt the offer ortho db6v torrnrj, ho shoulcl 	(7 

. poftHboGJ3rnah:,Ije.vII; E tBoc1c.8tR.'K. 	. ,. 

	

on 	- '-• 7.-..? 	•• 
by 

H 	... 	 to repQrt for duty  
offer willbe treated • 

as Cnflceliod. Ho sh5uldg6thrdiiig1i the in pjtrucjiono 
attchcd with the offer for complianco,.Iio. should 
I1foTn' u ihnnodl -itoJj 'py tcocrcii onor boFpro 

oi his WiLJ.inLmO 	or otnorwio 	,. . 
tcio,cpt the 	 Officer 

• 	• 	and join uson 	 H 	• 	. . . 

trmval. 	aUoianco will o .11owod 	. 
for joining tho oj'pointment. 

j . 	 • • 

	

• :. . 	 \ issisthnt Director 	•. 
Shri _ 	 JcL 

2 
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i. 	..,. 
Copy  

• 1 30B0  Soct:bn(37Copies) Mteitod copies, of the 
totic1corbiftOcttos in rospoct.of.all th 	0' i 
(oxcopL th0'officft,0.13 to1iL1ouod .Ln, the mari n) ro 
onclosecl0 	 , 

	

/ 	 2 Cash-IT )3rch'' Tio caot hvo'beon meicafl 
oxafl.Lfled 'c1 found fit0 Thopay all 'allowances 

• . . 	in. ,respoct.'of abovotnentiored cacletsrnay Idincily; 	•' 
bo drawn afl3 y'cibod to oJni Asis{)oflt 1)irocto 

jrpurj(Mj?) 'for, disbursemont tothe trainees 

• 	 .. 	3° •Cash..IBranch,for,.infortuation., • 	• 

4. 	
i 

SootionOfficer GDari°ch.' 
I' 

ç 1  Socbion Officer, 
C .11 I3ranch0 1  ' 

6 Assc,b,tpirgotor(TrC) 

. 	

for.:'informati..onG 
p 	 1 

• 	 • 7 Joint AsSitintDj.reotcir', 
• 	. 	. 	 . • Jh1pu1(wth 37. spar c.qpi.e, for tho 

cots) .:Tho. JIos 1wi..0 be grontod hUse rent 
aUowccoithor at Centrai Govt.. 	. or on 

c 	báis accordirigl to thc op:iin 
• "1h shoul bo.oxarciscciby thomDnd . 

- ' • 	• SOflt to ch-.I:C vit1ij.ii 2 months; ftoc the dato 
of their jOifliJQ 	

I 

8 P.F(37t,00pies)  

j 
-. 	•• 	. . 	

ST":. 
ASSISj.j 	T 

I ,  

• 	 • 	 • 	 • 	 • 	 . 	 ........ 0 	 • 
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I'Io 56/ ,;rr(cY/96 1 )-iptt0 
IN:cEIJL:!.GJIcE 3UPE/\ 1J 

T'ti.n:i.stry of 1{oni6 idfa :Lts ) 
• 	 iiC) I'i 	''.0 	 / 

I'ThThI DEL 1.I ;  'T} 

M E M, 0 R 1 N D U M 

Che undersDgned h.rcby 

post. of. Aspistant Central 
Intoiligerice Off 	 n)) in this fluriu on a pay 
of ..1.s16404 in the scale of J 	 . The 
appointee will also. be  entitj.cd to dray;' the Qeqp6poA and other 
allowances at the 'rates 3dmASQ1q . urlQr rules and orc1e.r,  
qovcrniiiq tho qi nL of c,.uci 011ow? " -p s In. .fo:ce :Cr;; :...... 
t:1. me a i 1 d ubj oct. ...o the WhWoloijmid d)W th ro .iu . 	Ir 
will h required to un1'rcjo training Guoce3s:Eulii, at Die 

• plaCe/)1aCos 33 'COd by the Dir0ctV:,Tr"nT1Tqpncw flUrOnU 

2 	The terms •f his appointment Qrc as follows _ 

(i) 	The appointrint is'temporary. His €lppo:Lntrunt to the 
post in perinzrlenh aspocity will, howaver, dpe'nQ on 
various factors .jcivrn:t' ;  p;: ,lt'.;i': ru:. aj:)o ntuuiit 
such posts e 	 . 	 . . 

The appointment may bc tcrmindtd,at any time by a 
ionth t  S notice g:vn by c.:thr -. ......, viz. the' apnointe 

• . 	• or the ap:ioiuitin 	iti. 	 ''uH. assigninc Cny 
reason • The FopoJ.n 1, 	.' 	r: ' j'. hoiover, . rervcs the 

• 	r.i•qht 	appoi.nheo 
:Eort.J'uw ith or 1:,0fr 	hu wyliqn Unn of j•h( ntipolyted  
period of .  LCtJ c •b.:. ni.j •, 	rhien,L .  to him a sum 
cquiai ant to the pay -  661 J11bwo nces mr thr period 
Of f101 .1CC of •LhC. 	fl 	 O L on t'rco 

(iii) He will have to :,''o foi: Q m .u: i'nun phRod of fi.'e 
years tt6l ikka - data WWOMPIELK71 of h s °tro.i ning as 
ACI0-II/G.,"unlcs.1. .hi: 	.'ië•.s arc diS'posedwith.tn the 
ex±gdnci'& • of' 'n.r.v!,2rI ol.  o (:)'e:w;I,r 	In the event o:(f. 
]vji rcs.U.cjninr c..r 1 	v:; no . iuc: 	c::'v ice wh ii 	in tra ining 
or bcforeacmpJeL'ini •5T it:i.' of satisfactory service 

• aftei •tralnno, he ar1 	IS rurety will be .J.iab].e to 
P'Y the GOVt • of' :r ni •i:o•' 	i.i ii o.L 15 	.. 000/-. ( iw J .1. x 
thoustnr3 only) toge:ir with' interest ut the Govt 
rates for the time beinu in :o.cn from •the citte of 
demand by the intel 1ie rce V areaul !'J' wi.l 1 11 1VC to 
oxecptq a surnty bond to this 	 to 'join .Lhc 3ureou 
as .ACIOLII/G. The Iond (form enclosed) is to be 
executed •;n plain npr and no regis -!:ration IS 
neccsS3ry .  
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1 	2 

lic shouJ l dnclarc ithir 	niiLb of his j oitna h 

I3 	tlh3ther ho ha apl ied for' 1ry postS in other Govt 

Dp3rtr1eflts or 3}ubl:i. Sctor 11n1rtakiflJS . 

During training period, l.c will hvt to in ero 1? 0T 

dril and such :àther phJicl activity as directec3. by 

t!h 	ffjcer_in_h3rge of the TrFininc1 Centre. 

Tho ppoiitmant c€.rrics witl it the liability to serve 
in any 	.rt of Enci.ia and abroad. 

Othci: con'.t.on; of sc.tv I cc will he govor.ncd by the 

ólevZiit .Lc:'nd or1ers tn force f 	t. rom imo to. time 

±heppoi 	iiJ.1' b fsxrthe subject to — 

roduction c 	-rn-i .:1  nt' of ftnes from the Civil 
3urqccn(Gr .t) Jn th enc.osed forms at canc1i&1t& s own 
cost 	1 te hoi. Iki rjt 'h irnrii. ;ne(icaily e aminod from 
he fliES'C CJ.\,J..L 	)rcJ)fl 'c;rade-I for whom 	cr)vering 

jil) 	nCft11T1 ( ih iC(t rt:iy ')e complctC(i by . 1:1c,011C3tC ) 
s aLL1chd th th1 rrrti.r]cclie or a proviiona) 
c:'tiCt)' L.u'h.cl' fitness which may be obtained 
FL 0111 MnJ c 1 nt mn 	y L t ho LI mw of hio Mc ii cal 

• .exai'nntiOr 	 . 

3uLm - n of a rcl tr ti Oil - i - c form encJ oed, that r  

hm.'.:.' rm.'it. 	;3 	 thar •'- .nc 
 

vjife 1 ivinc-j 

rakinç of a 0.th i';J '?. ic! :L;l.nce to the ConstItution 
of IrRila in the i..j:'cc,tec form (copy enclood) 

Prouctioi of the ol . loi n oiqin0l ertifi:caes and 

Cert.:fic3' 	o! 	(riuh ore 	tested copy) 

t.eo1nicl) 
copy c Ci)) 

C3Cci-C.r. Cc.':t1 	-.z)r 	frcm t'.io 'oazettcd officers 

(:c,n m: 	• 	/ 	 , 

form in support of 

can..idaLe3 ia im 	.' bctni 'o a 'ichduid castc/ 
Corrn ccJ osc.d) 

:';::i u.r'Ly. 	I:'L'. 	i( 'of''pr'evioiis etrtploym'èrmti 

1OflL' (to 1)0 	peci i- lad) 

this' c:mLficc, he wili no;L. orrimJ.1y 
b alJo,ccR co apply rot posts elsewhcre. 

a a . • 3/ 	•'e S 

/ 



I' ,  

• 	 '• '•7 	 .. 	 '. 	 ,, 
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~A 
4. 	On jo'ininq, he will be rcq.uircd to enrol 1s-e-l-2/ 
herself as a member of the Ihtelligence Bureau Relief 
Fund which is constituted for ime benef:Lt of the nienihers 
of the Bureau. . 	 . 

5, 	If any 'declaration given• or information furnished 
by the candiclabe proves to be false or if ,  the cDndidflte i s  
found to have wil1u:L1y suppressed any ,natorial' 'information, 
he will be' liable to removal from service',and su,dh other 
action as. Government may deem necessary. 	. 

6e 	The appointment is provisional F ind is "subject.. to..h'e. 
caste/tribe certificates being v,rifie6 through the prOper 
chanoel and if the verifiation reveals that the claim of 
h4-s/licr beloiiñg . to tho scheduled' cste/bchccThled tribe or 
OBC, as. the case.rnay be, is falSO', 1e,'her ervices:'will 
be terminated forthwith withou'€ 'signing any further' 
reasons and without .prcjudice to such further .actjon n3 
may be taken under the' provisions of t h e Indiafl penal code 
for production of false cttificates. 

7. 	This offer of appointriient is further subject to 
satisfactory character and antecedents . verification report 
in respect of 'the candidate . This' offer of appointment is 
further subj cct to verification of educational qt,al if ications 
of the candidate thrdugh proper 'channels 	If found falne, 
-?cs7'her service •will be terminated forthwith without ss:1g-

ninc;' any reasonI 	' 

3. 	If 91:14/Ms. 	 . 

accept the offer on lii'mc terms and conditions niohtiônedbovc 
,b-e/she should report to the jssistant Director,DRTC,'Madhav 
Vilas Palace,Shivpuri(I)' Pin':473551 on 	 If .he/ 
she fails to report for duty by the prcsci'ibed c1atr,, the offer 
will be tratod , s cancelled 	14-/3hc shou].d inform ho 
undersi g ne d  immedia tely by tel egram on or/be fore 	// 2 
of Ii&/her willingness tO accept the post oterwise it will 
be 'treated that _h'c7'ShC is not will inn t a 1. join 

.9. 	, 'lAft.or joining-h'/she will be required to undergo 
training at the DRTC','Shthv.puri . 	 order" to rnctlth'c initiOl 
expanses of Messing oLc till such L.J.m' as bl-t3/hor moJ n1irntn 
are drawi, Ie'/sfie s1'l'1 'c'ity "' '"a 'um'of atleast Rs".2, 000/-
(Rs, TWO Thdus'a1d"oily)''wit1h'.h4'BVher at thet.mc' of h-ie,'her 

'trainIng atShivpuri' 'Irstrcti'on5 rclating.to. dancJidatc 'S 
joining the po'st,' Of ',l'cIO - II.(G ) 	 rc OncJ.one('l 	ii;h • t1'Ui o Ifor: 
for strict ,comp1iance  
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jo 1ng 
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• 

L r.o 	'mc, 	c 	r'CnJlprij ir1 

 i' 	thc trainees mu,t brine wiLh theni the foljown'c 
• 

1  
/' 	 :.icj c  of clothing at the time of their re7rt;ing at 

the training ccntre;- 

Moscjuitc,Net ,- 	 1 	No. 
/ • 

(ii) 	flite 	d- Sheet •.. 2 	Nos. 
Dree/Ho1c1..tiil 	I No. AaCh 

(Iv) 	outiL 	or Dicinket 	. 	
1. iTo, 	(In u tiiLr) 

 The trainees should also bring with them thr 	foJ 1 oiing 
iLc'nis 	if 	thr.y üçç' olrc''dy having thc.3c- 

One 	full S1ves 	ihte shirt a nd.,one ,ihlte ful] 
pant/'trouser 

A plain 	1 c, 	prcfrab1y of navj blue colour or 
any other tie in their poS8esSiOn7 afl( 

(ill) A pair of black leather shoes. 

() 

J. 

No CR r,  '1113 will ha hrouhj 	Uy 	Lh a 	nc1ic1ci 	oa. 

6.- MIS3 SECURITY ADVANCE 

All Lhc trainoc, wil] 	be rc.qui rc 	to 	]poit 	the 	£J Lo',,J ng 
iOunts with •tli@ Course Officer as soon. -as the 	report for 

tra' n ng at thç 	pciI ro - 

() bass advance ard 	GecuriLy 	is120000 
(j) Coz 	ot Uniform,flooks and other 

rn1cclJcin(ous 	articles 	 P1,0800- O0 

•. 	 •- - 	 . 	 TorQlR'3,2OOO=OQ 
I L 	 151 	1 	 - -- 	- - 	 - 

The above R.2OOo 	iI 1 lb1dcpositer1 by each trine 
J.mm2d1atcly.:.after jo±ninq t)ie trainjng centre Qfl(1 tho 
ha] .1nce 	if any, 	will be refunded to hth/her at 	I he 	U inc. 
o c 	ilLtUt5n • of 	tra iiJ,ng 	. 	 • 	• 	. I' 

- - 	 . 	. 	. 	. 	.. . 	 . 	 - 	- 	•• 

- 	-, 

	

• 	 • 	
- 	: 

- 	- 	-. 	--:-..:::: 	. 	 • 	-- • 	
.. 	j.•j 	::LJ- 

-• 	• - 	 . 	 . 	- 	- 	 . 	:i-;-. 	•.' 	 - 	 - 

• 	-. 	-- 	--, 	•.,, 	.J..•,- 	.- 	..•- 	- 	- 
. 	••• 	• 	- 	 - - 

	.: 	•- 	i: 	 .- 	• 	• 	- 

- 	•.• , I' 	• 	- 	!1.1. 	I ••..-- 	 . 	 • . 	•. 	 • 	'-V 



JOINI 	11TR1CTI0N3 FOR THE 

All!IvAi7 M) liE1.or•J:)x. 	. 	. 	. 	 . 

Th Lr Lree rnu'- t ropoLt i ir'ir arrva3 at Lhc Trrrin j. nci 
Centre' at least one dy be':Fore-the actual comrnence!nent of 

• 	thc coui:o. 
After their arrival at the t'rainincj.centre, they must 
report to the course oficer. ;:ho will give them further 
.tnformition and instructions about their boarding and 

•iodq:Lng etc. 	 . 

2, ACcOMMODATION 
• 	All the trainees will be prvic1ed 'ccommodton in tho 

hostels and it is compulsory for all the ,fraiñees to 
reside in th hostels. No married accommodation wilJ. be  

	

• 	cven to any tra:Lneo iiid they wiJ.J, not bri.n t1ir 
fainilies with them. 	• 	 .•., 
Every trainee will beallbtted accorrimodatior inthe hostel 
y the Course Officer and they wiii occupy. the' rorns 

allbtted to thcm. Subject o the number of tr1J.nrer and 
availubility of space, thetrainees will bJ g:Lven single 
se.tc1 or multi Seated rooms 	Each trainee will be 
provided with a cot, a chair, a writing • tabl arid 
wardrobe. NO ti -a±ne. will bt1iwéri'to brihgany other 
furniture, electriO' gadgets 	i'iith them. 

	

3 	I"tCS1NG 

COoperatJyo Mcss ic in,in the trJninq cnt 	on no- 
profit-rio.-19s5 basis by the trainees 'theis&.ves' 	All the 

	

• . ••• ' 	trainees w.11 compulsory: d.ne in the Mess and ,iiil s) -I1re 
the coi or food, srV1ce boys ctc. • 	 T' ...............:.. 	 •. 	

•: 

-. PAY & ALLO 1ANCE3 
• 	. 	Thc 	y and. 61J. owancs, of the 'Lra:LneorJ w.i.J. 1 ho. dJ,:hurriod 

to then 	when they are received from Hqrs'. No 

	

• 	advanepay. travellinqallowanceor any other.allowances 

	

• 	• 	will be paid by the training ccrite •: Jormally t1i :first 
pQy 13 received after about two inonthrJ mid., th ore:i )ci , o 
tlic tra:Lnees are adv:Lscd to bring about Rs.2, 000 with thorn 
to meet their personal expenditure du±ng this .per:Lod 
The trainees will he required to pay 1:c.r personal 

• 

	

	expenditure, charges for washerinan, cdbblcr nd other 
misce11aneois pocket expenses • 
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. Nó./Senioiity(CC)/2001.(1 2)-lI- 3 / 
,Iiitegencc Bw enu 

	

1$ili Aftith) 	- • 
) 	Gose ni-nent of India 

• 

17 JUL 'P13 
I\ew Delhi, the 

M1EMORANDU1J 
/ 

• 	 •...• 	' 	 . 	. 	 .. 

• • •, Please refei.rooux Memo No.2/Siüothy(CC)f2003(6) dated 14 
05-03. circulating threvithheSenioiity List of ACIOs-I(G) working in 113. 
• 	• 	 . 	 • 	• • 	 .• 	 • 	

• 

1' 	 jf . j •. ••' 

2 	On consideration of some references, following con ection 
• indratiojs arecAnieu in the abbve thentioned Seniority List :-- 

• 	• 	 • 	• 

i) the name of theofficer figuring at Si No 502 is con ecicd i • 	• 	read as. 'Bu.than L a! Bhan' • 	,:----. 	• 
11) the tank of joining lB (Col 6) and date of appointment as 

	

- 	ACIO-I/G(Col.7) of. ShiiK.K., Thomas (S1.No.563) aj.c 
I  conectedto read as S11' and '23-9-92' iespectively Also, 

	

• :t . 	date/ià 	df confirthatjo ik n.js incorporated as '2-6-761JI0 • 	• 	• 	.. II/G'.. 	k..H 	:. 	• 	• 	- 
in) the namct of the officer figuring at Si No 1087 is corrected to 

iead as 'zTsevangNamg3a1' 
iv) the PIS No of Shu Ranjit Kumat figuring at SI No 1189 i 

COlTeCtedtO read as107380 instead of 107386. 
• 	 •. i• 

	
) the narneof'the officet fi.gth' g at S1.No.701 is corrected to 

• read as GOVERDHAN LAL' instead of Goverdhan Pal. 
• 	• 	• Also, his. date of birth is corrected to read as '29-10-48' 

• • 	
I 	 instead of20-10-48'. . (L5 	vi)th PIS -Nd, aiid date of joining ID of Shri K.C. Bs;a 

• (S1.No.70) are corrected to ràdas '1173-84' and '31-10-66' 
> 	- respective1y Also dat.e/rank of connrn1ioii is incorporalcd 

JJ\\1 • r• 	 as 01 702711Qi,icf(ib1e', 
ii)the nainebfhe officel,.figuring at S1.No.656 is corrected to 

iead as 'HP TYAGI' Also, the tank of joining lB (Co 6) 
• is corrected to read as 'AdO-JIG' instead of ACIO-II/G. 

vin)the date ofbirt1i of Shn S. S. Smgh (Si No 60) is cotiecied to 
to read as 17-01-47' instead 01 17-07-47' Also, the 
daLe/rnlcfjcimnlB is incorporated as '17-06-69/LDC' 

• 	 . 	 . 	
'•J •. 	-•'-,. 	•.-• •. • 

• 	 - . 	 - - 	

. 	 Contd......... 

• 	• I 	 - 	•. 	
•• 	:.., 	 • 

• 	 •• 

• 	 -• ---••--- 	
••• : -• 	 - 	 • 	. 	 -• 	•. 	1 	• 	 • 	 j. 	-. 

• 	 •••• - 	- 	• 	• 	 . 	
:. 

• 	• 	 . 	• 	
. 	 •.$•••&I• .••' 

/ 

• 	- 	 - 	 - 

• /$,- ;\ 



' 	. - .2•• 

—2-- 

i) the narneof the officer figunng at Si No 655 is coiret..ted to • 	read as 'POLJCP 77G' 
the narnc .pf, the officer .figuing at ,S1,No.3 25 is con -ected to read as 'R(6n Kris/zi,iz'. A1so; the dateIriJc of cnfn-matjon is ulcorporatedtore as .Ol-O2-71/JJG'. 
the date otbuth of Sliii S.R.Chakraboity (S1No 942) 

	

I 	 coji cctcJ to icad a 1 02-O3-53' mstead of 2.3.52.  
xii)the name.of.theofficcr fiuriiig at S1No.786 is corrected to icad as 'JJ)TJL4L CJL4KJ?A/JQRJ'y' \Also, his date of bu th • 	

.. 	corrected to xead is '31-12-47, • 	 xiii)the rank of joining TB of Sun Subir Kurnar Chatcrjec 
(Sl.No.1139) icdxieced to read as 'SA' instead of JJO-I/G. 

xiV)t]ic nainc;of the offlccr at SLNo,289 s éorrected to read IS 'Shyajn La! Bogz' 

3••. 	. Furd or 11CCessaiy, acbj, if y, may p1eae be taken at your end. 	:;-• .: 	.. 	 . . 	 . 

1 

ASSISTANT DIRECTOR(CC) To 

	

- .,. 	 •. 	 .. 

L The SOs: G-2, C-IVIB Hqrs.; New Delhi. 

Copy for for)tio to: 

Ti. 	 . 

The SO/G, SIB, Güwihatj ith reference to flibir Memo No.E -Il/Seniority/2003(l)9393 	.7-6-03. Shi Chakraborty may please be 
infbmied accordingly. 	•.. 	 . . 	 . . 	 . 	 . 

3 	• 	
The. SOI, SIB, Rthpur w.rt. their Menlo No.RPi 160/2001- 

V 	r_.i 	 l Part-IJ5 107 dt 04_07_03r, The offlccxs conct,rnecj may Please he rnformed 
. 	

,,.• 	 . 	••. .1 -} . 	 .. • 	
. ....................... accoidinglv 	 .4' 	I  

The 	AD/Adnin., 	SIB, 	Jaipur 	w.r.t. 	their 	mcnio No.4/Esu/Scnioijiy /96(5)-2463 dt: ::24-06-03.1'lie officers concerned may 
plase be infovmcd accordiiily. 

- 	 . 	

•. 	 • 	 I 

• 	AD's folder, 	• 	•• 	. 	• 	
•\.. 

•.fl. 

A 



Selzforlz~y List of 4CIOs-](G) 

J 6II (7 

1J269 Gui 	07- OS -4S 09-04-74 A-IJ'G 113 -07-S 7 

701-08-7 

114160 Gen  J?- Oj -44 22-03-S 'f-PG ]9-0S7 

11260$ 24-02- Ioo474 A-JIG 12-05- 17 

116329 Ge,, J2- 0S - 1S 28-10-70 "f-I 6 04-06-17 01-08-77 	4-11 Cr 

1/701() Ge,, 14-07-51 06-04-74 	1-/JiG 23-05-87 01_08_7 	4-1IG 

I1718 ,, ()1-08-0 07-05-74 /1-JI/G 23-05-87 l0108_77 V1l-11.'G 

/17033 Gen 14-02-44 22-03-68 /J-I/G 19-02-87 01-08-76 

101805 Ge,, 07-07-51 06-04-74 -1-ZJ"G j 14-0-87 01-08-77. '4-Ji-'G 

116381 Gei, 22-07-49 18-12-71 .'J-J'G 15-06-87 01_08-77 14-11--G 	V  

11073$ Ge,, 07-10-48 08- 04-68 JJ4  V  

112654 Ge,, 21 - 06 - 49 17-04-74/A-11AG 13-05-87 JYi-08-77 /4-11- -G 

I1862 Gu, 0-04-3 

110107 Gen 17-10-52 24-09-73 .•'A-JI/G 27-02-8 .7 j01_'-76 /4-Ji/G 

116460 Ge,, 29-10-49 21-12-71 .'J-PG 	0I:07-87N! . 

126-09-73 

2/-07' 101-08-76 101726 	Ge,, 	19-07-48 	/14-JJ/G 19-02-87 IA-11AG 1  

Paged 
V 

V 

VV 

V 	 - V 	 • V V, 	
V 

/ 

V' k 
41 t'I.M.Bhatt 

42 vadh Behari Singh 

43 SJ?.Me/,ra 

44 Thomas Simon 

.45 R.P.S1,arrna 

46 A-f c.Joshi 

47 O.P.Doiziva 

48 KamalPana"ey 

49 .P.G.Kwnar, 

50 G.K\.fjshm 

-51 iV.B.Cjjefrj 

52 IL4 . Sha), 

53 A:jiA,f eiwj  

54 DebabraIaBjsw- 	V 

55 ,S.DSaxg,ia 

lk 
	 r)8  - V'- 



F, . 

Ldr 1 J 
1 1) LT11ILHLI J\CAfILC4 I 	L14PiU(t1 

417 KL. Kaslivaj5 

418 Sushil Kimia,- J/ia 

419 AIct,zo1ir Sin 	iRasiji 

420 R. C. Sliarma 

I 421 Parineshwar I3aiikva 

Gogol 

423 A.K Borali 

424 S.K. Dogr 

425 And Kurnar Bisvas 

426 N S?shachan 

427 IJabu Ram Tripathi 

428 Amtabha Deb 

429 R.S. Jawahar 

Grp?'ikr!shnanNctir 

AV 

(9) 

01-08- 70 4J-1iG 
4 

01-08-72 

01-08-72 /1-JIG 

01-08-72 ;'J-J/G 

01-08-72 ;JJ/G 

01-08-72 il-JiG 

01-08-72"J.-I/G jtc 

01-08-72 /J-I/G 

01-02-71 /1-JiG 

S:norUy LL 	.1ci -J( () 

(3) -. 1__'4 I '5) '(7) 

119227 1 Gen 01-08-45 23-04-70 U-I/U 0512-90 

116971 Ge,i 10-07-47 20-04-70 il-J/G 19-01-91 

112741 Gen 18-09-47 14-04-70 ,J-J/G 26-03-91 

101765 Gen 0403-45 14-04-70 ,9-j/G 11-04-91 

115793 Gen 10-07-45 14-04-70 /1-PG 29-11-90 

117991 Gen 01-03-7 18-04-70 /J-J/G 05-12-90 
- 

.113963 Ge,, '3T112-45 18-04-70 ./J-J'G 29-11-90 

•119183 Geñ 01-10-4 14-04-70 /1-i/U 29-1 1-9& 

100981 Geji 20-10-44 16-09-63 /J-P'G 07-01-91 

115507 Ge,i 	09-04-44 /3-06-63 i4 - 11-02-91 

112350 Gen 	27-0'4-4707-04-69 /J-i/G 26-12-90 

118289 	Gen 	3-02-46 15-10-69 /J-L/G 	' 3011-90 

11494 	Gen 	09-01-46 13-10-69 /J-i/G 11-03-91 

114783 	Gen 	06-07-46 1404-70 iJI/G 	- 28-01-91 

113866 	Ge,i 107-10-46 11-04- 	" . . - 'G 13-02-91 

01-08-72 /-ItG 

01-08-72 /J-J/G 

-- 	-, 	- - 	- 	. - 	t'.•_'.Ji; 
I, 	- 	•- 	 - 	. . 	. . . - - 	. --- 	 - - 	--- 

'•- 
------- 



01-08- 

r-073 

 

01-08-73 

01-08-73 if-fiG 

01-08-73 /J-iG 

01-08-73 

0108-73 LJ1'G 

01-08-73 JJ'G 

01-08-73 /971/G 

01-08-73 /J-L'G 

01-08-73 'J-i'G. 

0 1-08-73 /J-J.'G 

(8) (Y) / 115753 / Geix l230946/ 28-10-70 1J-1t7 

115497 1 Gen 	10-46 jlU1170 1-iQ 

110337 Gen 	01-07-46 30-10-70 

118501 Geji 	03-1246 3021070 U-Tt; 

118228 Gen 	11-08-45 3.1-10-70 '-JG 

112944 Geji 	0.7-07-47 31-10-70 /J-i.j 

114793 Geji 	24-03-47 19-11-70 /J-J/G 

113864 Ge?? 	20-04-46 31-10-70 'U-J/G 

11260 Ge?? 	01-10-45 31-10-70 /i-i/G 

- 	118684 Geiz 	27-07-45 04-12-70 J-jG 

112681 Gen 	15-02-47 31-10-70 /i-L'G 

113859 	Gen 	01-07-47 31-10-70 , I-P'G 

112735 	Geji 	10-09-46 28-10-70 /J-L/G 

112392 	Ge,z 	03-01-48 28-10,- 70 /J-J"G 

113118 	Gen 	07-01-47 00-1 I..70  

!--i:• --: 	 - 	. 

4/. 

IiT72 
I 	 46/ 

162 

463 C'.K /3czlakris/muii/ 

464 Harjkti,ji AIls/ira 

-165 P.Jja(li7 

466 .4 rwicb/j, (71a1/ei :iee 

167 N. L iS}l'aflaf/iai/ 

468 4 	Na ii- 

469 IJan'B/flLsQll 

470. A fwias Kuniar Roy 

471 R. Khs/inwz 

472 AT 'C/Iandpesk/iara Sethy 

473 Bhagwat Prasad 

474 jIndra Dev Sing/i 

1 	
.I5h11ithAris 

El 

(7) 

02-01-9] 

iLl 

06i 2-90 

29-11-90 

29-i /-0 

30-0l-j 

27-02-0/ 

29-1 1-90 

03-12-90 

31-01-9 / 

18-03-9] 

01-12-9 0 

26-03-9] 

03-12-90 

29-11-90 



UYU 	i.(j.najp 

/ 
114375 Ge,:01-09-47 07-06-71 ii-J/G 2442-93 

691 	I/7cfe1 7 j1 Gupta 117386 Ge,j 27-10-43 11-01-63 'J4G 21-10-93 
692 Raiijii Sing/i 110860 Gen 19-10-48 07-02-73 /J-1/G 11-04-94 	01-08-75 
693 ALf./jakrabc,pthi 	. 114600, 1 Ge,: 01-01-47 20-04-67 /&4 13-01-94 
:694 JR. Lraina 112038 Ge,, 27-02-49 07-02-73 'i-iG 20-193 
695 1 A 1. l"asudevan 116134 Ge,: 15-01-51 08-02-7 LcJ/G - _—os-  -94 
696 CAf,4ravi,,dj 	. 116811 Gen 04-01-45 03-JO68 /SA 11-04-94 
697 KC.s/,arrna 111068 Gen 02-03-47 25-06-66 /A 24.:0294 .  
698 Ala/jima Singh 112759 Gen 04-11-43 I71166../SA . 13-06-94 
699 A. !'ijiywi 114988 Gen 15-05-47 22-04-66.7S4 .18-04-4 	f 71)1) 	IDA... 

:i16cjc1'  

	

/LLKT 	11-03-94 01-04 	14-1IG I 688 IJ.iak/iaizpa1 	
/17389 Gen .!20-10-54 30-09-76 /J-1G 	21-10-93 i 	I 	 I A'689 IS.Knanth' 	 ..... ..1103 Gen 115-02-47 08-02-73 /J-J/G 	01-11-93 	01-08-75 /1-1/6 

\ I 	-----•-• . 	-_-----_.. 
£I1f 	7 

(9)• 



!*• 	26/A/8k(5)/ 
beidiRry intøfligcmce Btare3u, 
(W), Gavtoof InLiA 

• 

23 APR 2094 

XJ. 	iqr a Now Delht vide theiP 140 Mo 	mo., 10/0(C)/ 
2003(1)921 4ate1 14..112003 1ve intinated that poFJting 
Of di'ect recruitn officers attoz' 	mpletion of tLi 
induction training at IBC1 	New D 

oo
D%TQ Shivpuri Was 

to be treated aa tie1' initial posting and threfore 
tky .wou4 not be entitled to Spèoial Duty Allowance 
(SDA). 	Hence the payment of 	to the following 
ACIQsu.X( 0) who joined N0E. Region attez' tndtzation 
training is Otoppod forthwith and the amount already 

-ajd w,e.t. 6.1002001 till date aay be recovernd f'O1n 
tknr". 	pay for .t 	ont'i of iay/2OO 	onwarda on intament 

' basis. 
• 	 •: 

• 	 1,. 	u.a. Hazirjka, Axoz(o), Jortat 0  
ILI-2 	 • 	 whcti 

3. 	.LChetrL, 	 idalguri 
4.; 	0. 

AsiftanT.t4r/A 

i Th 	Section 	 ;5,19PL 0uwahati pttior/A, 
24. 	A1l 01'sow3 cdnc'ed tenfoma11or 

•• 

10  

vo a 
, 4A I  et 
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No, 11(3)/95EII (B) 
Gover'nmert of India 
Ministry of Finance 

U.:epartment of Expenditure 

iNlew Delhi, the 12th Jan 1996 

OFFICE ORDER 

Sub 	 Special Duty Allowances for civilian eriployees of the 
Central Government serving in the States and Union 
Territories of North Eastern Region-regarding. 

The undersianed is directed to refer' to this DepartmenL s O.M. No 

20014/3/83-EIV dated 14. 121983 and 20,487 read ith O.M. No. 

200141' $/86 E.IV/E .11(8) dated 1.12,88 on the subject mentioned above. 

Government of Ir'a vide. the above mentioned OM dai:.ed 14.12,83 

granted certain incentivea to the Central Government civilian employees 

posted to the N.E. region. One of .....e incentives was payment of a 

Speci.l Duty Allorjance' (SDA) to thu .e who have All India Transfer 

Liability. 

It rias clarified vide the above ment5cned OM dated 204,87 that 

for the purpose of sanctioning Spec:ial Duty Aiioance the All India 

Transfer Liabil 'ty of the members of any service/cadre or irc:umbents 01 

any rjst/group of posts has to be determined by applying the tests of 

re r'u i'tment zone, promotion zone etc i e r,jhether recru itmeiW to 

ser-vie/cadre/post has been made on all India basis and rArhether 

pr ,  motion is also done on the hab .is  of an all India common seniority 

list for' the service/cadre/post as a rjhule. A mere clause in the 

ap ointment letter to the effect that the. person concerned is liable to 

5 trareferred anyrher'e in India, did not make him eligible for the 

grant of SDA. 

Some employees krorking in the NE P..eqion approached the Hon'ble 

Gaitral Administrative. Tribunal (CAT) (Gu'jahati Bench) praying for the 

I SDA to then even though they raer'e not eliq:ihle for the grant of 

ti is allor',ranc:e The. Hon ' ble Tr'itxj nal had upheld the prayer's of the 

petitioner's as their appointment letters carr'i.ed the clause of All India 

Transfer Liability and, accordingly, directed payment of SDA to them.. 

S. 	In some cases, 	the di rec tions of the Cent ral Administ. ra'tive 

fri bunal vere Implemer'r ted Meanhi le, a f Special Leave Pet iti or...a 



were filed in the Hon 'ble Supreme Court by some Ministr'ies/Departmeflts 

against the order's of the GoT. 

6. 	The Hon'hIe Supreme Court in their judgment delivered on 20.9.94 

(in Civil appeal No. 3251 of 1993) upheld the submission of the 

Government of I ndia that:. Central Government civilian emplcY/ees who have 

all India transfer liability are entitled to the grant of SDA, on being 

postedto any station in the NE Region from outside tbe region and CDA 

vou1d not be payable merely because u.he clause in the appointment 

order relating to all India Transfer Liability. The apex Court further 

added that the grant of this alloai'ice only to the officers i:.rai'rsre.rred 

frorri ojt side the region 'to this region Would not he violative of the 

provisions contained in Article 14 of the. Constitution as well as the 

equal pay doctrine. The Honble Court also d . re,c:ted that Nhetever amount 

has al ready been paid to the respondents or for that matter to other 

aim lie r'ly si tue ted employees tjculd not be recovered f mm them in so far 

as this allowance is concerned. 

7, 	in \/Ieki of the above 

matter has been exami ned in 

judgment of the Hon'ble Supreme 

consultation with the Ministry 

Court, 	the 

of law and 

the following 	decision have bee ii 	taken 

i. 	the amount already paid on account of SDA to the ineligible 

persons on or before 20.9.94 will be waived; & 

the amou n t paid on account of SDA to ineligible persons 
after 20994 (whicti also includes those c .sea in respect of 

which the allowance was pertaining 'to the period prior to 

20,9,94 but pa'nen'ts were made after this date i.e. 20.994) 

will be recovered. 

S. 	All the Minis'tries/Departfllents etc. are t"eques Led to keep the 

above ins truc'tions'ln vlew for stric:'t compliance. 

' in their applicalion to employees Of India Audit. and Acccxi nts 

Departmen t • these orders issue in consultation with the comptroller and 

Auditor General of India. 

'H mdi version of this OM is enclosed. 

Sd/"-  xxxxxx 

(C. Balachandran) 

Under Secy tot he Govt. of mdi a 

All Ministries/Depar tment.s of Govt.. of India, etc. 



Annexure-VI 

No,20014/2/83/B. IV 
\,!errifl1ent. of India 

Ministry of Finance 
Department of Expenditure 

New Delhi • the 14th Dec'83 

OFFICE MEMORFNDUM 

Sub z 	Allowances and facilities for civilian enployees of the 
Central Government serving in the States and Union 
Territories of North Eastern Region-irrprovements,thereof.  

The need for attraci:.inq and retaining the services of competent 

officers for service in the North Eastern Region comprising the State of 

ssam Meghal aye • Mani pur, Nagaland and Miz cram has been engaging the 

attention of the Government f or some time, The Government had appoi ted 

a Cormittee under the Chairmanship of Secretary, Department of Personnel 

and Administrative Reforms, to review the existing allo'1ances & 

drninistrative Reforms, to reviek' the existing allot'ances and facilities 

earn las ib le to the van ous categories of Civilian Con tro 1 G ove rnnent 

employees serving in this region and to suggest eui table irnprovernent.s 

The recommendations of the Committee have been carefully considered by 

the Government and the President is now pleased to decide as follo'1is 

I) 	( i ) Tenure of oosting/deoutat on 

There will bee fixed tenure of posting of 3 years at a time for 

officers tAith service of 10 years of less and of 2 years at a time for 

officers with more than 10 years of service, Periods of leave, training, 

etc , in excess of 15 days per year will be excluded in c:uunti,,ç the 

tenure period of 2/3 years. Officers, on completion of'the fixed tenure 

of service mentioned above, may be considered for posting to a station 

of their choice as far as possible 

The pe nod u ..deputation of the Central Government employees to the 

States/Un ion Territories of the No cth Eastern Region, rAjill generally be 

for 3 years kihich can be extended in exceptional cases in exigencies of 



.,.,d.. 	• 

E1 

public service as e1I as when the employee concerned in prepared to 

stay lonqer. The adrni esible deputation allowance will also continue to 

be paid durino the period of de pu tatIo nso extended, 

ii ) 	oh toe for Centcal deu tat ion/ t.raini no abroad and Soecial 

mention in confIdential Records: 

xx>cx xxx xxxx xx xxx x xxxx xx xx xxx xx xx: xxx xx x'xx xxxxxxx x xxx x xxx 

Special (Duty) Allowance 

()en tra 1 Gove rnmert civilian employees who have all India Transfer 

Liability will he pranted a Special (Duty) Allojance at the rate 

of 25 per cent or basic pay sub:3ec.t to a ceilinq of Rs,100/" per 

mon ft on pos tino, to any station in the North Eastern Region, Such 

of those employees tiiho a re exempted from payment of Incone Tax 

jil 1, hue'ier, not he elinible fo r this Special (Duty) A1l01\eace. 

Special (Duty) All oance will he in add iti onto any special pay 

.nd pre"Deputtion (Do ty) Allowance already being drawn subject to 

the condition that the to ...el of such Special (Duty) Allov.nce plus 

Special pay/depu ta lion (Duty) Allowance will not ex:ceed F: .400/' 

p M. Special Allowance like Special Compensatory (Remote Locality) 

owance • Cons tructi on Allowance, and Project Allowance i,'jill be 

drawn separately. 

Sd / 5. 0. M A HAL I K 

Joint Secretary to the Government of India 
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Comiee cannOt be consider to be in accordance with the jaSuCtiOflS n the matterAIl 
	!' 	 . 	 . 

MinlsieeP 	
e requested to ensure that the basic principles and insuCUOflS 

	
AsregardSJUdgmefltdated22 12 2000wh directs  

garding o
bservance of proper procedure are followed by 1 concerned in letter an spirit 

	. : 	
rker and Postal employees and I 6 OAs fro 	h 	

e sonden ofOrdnance Depot 

	

and aoid recurrence of such tnctdents aS repoed by the vi1ege Commutee by carefut 
	

of Special Duty Allowance ull 
31.1.1989.S ot er depamen for waiving the recove' 

approach and restraint on such occasions 	

Aliowance has afready been sete b the S ince 
	sue of wng of, Speciai Duty  

r 	I 	 Copy ofO 
 

	

M. No 3/46OOO fC dated 9.7.2001, Go nunent 	
decision ofCAT Guwaha Bench for i funh:rwaivinahv Judgment dad 30 9 1 994 the 

I 	 . 	 -1 	••'• 	

.& .- 	- 	
ofPosts,it 15 seen that the a 	

a eanerror.IncaseofDepartment 

I 	
oflndia 	

Traznlflg, 	:. • 	 - 	

November, 1993 hasnotbeenmad ofSPecI.Duty Uowance from ecember, 1983 to 	
L 

Subject : 	SettinguP 	
Committeesto 	

D u Ey
AUO%Vaflcetoineligibleem ie eiremployees.ItseemsthatthepaymentofSpecial 

	

settle the anOfl1al1 arising out of the 
imp1efleflt20n of the 	

so, it is totally against the orde 	d 	
been made from December, 1988 onwards If 

5th Pay .  CommisSion's reconendatb0 	
directIoflSOftheAPeXC0Urt1flJUd0rflefltdated2" 	

of Finance on 12.1.1996,and the 

The undLrSlflCd iS directed tO 
refer the insCtO issued by this Department ide their 

	
of Pos have already advised thei regional offl 	n 

It IS fuher seen the Depament 

0 M No 19/1197 JCA dated 5 . 11 . 1998,  
(Published in 5e,ceS ivjour,ja1ofb 1999 

	
GuwahaU against the CATludgment dated 22.12.2000.e an appeal in the High Court of 

as Si No 18) 	hLrein it as hirer aiw 
p' ided that the DepatmCfltaI Anomalies 	

advised to vigorous') follow up the appeal case in 	
Therefore Depament of Pose is 

Committe may becOflst1tUt by 	
on such Committees 	:;. 	

oft Court may be dwn to the Supreme C 	
uati High Coup, whein attention 

by th Secrety, Saff Side of the respeCti\e uncilS from amongst the members of the 
	j 	issued by Ministry ofFinance on 12 i 1996 basedonth dated 20 9 1994 and the ordeN 

Departmc1t Council on as it existed as on 45 99 In teS ofRule 4 of the CCS (RSA) 	r[ 	it 	rther clarified that there i 	b 	

of Supme Court 

Rules 1963 
SerViCe Associations or Federations which re recognised bJor commeflct 

	< 	If officers belonging to the 	
Reojo f h eligibilit) ofSpecia Duty Allowance for the 

mentofthe 	
kS ' re a!1oed to continue to b so recogniscd for a 

period ofone year, later 	} 	
servicpost is made on All India as 	

d ey satisfy the critena that their appoinunent in 

extended by six months upto 4 5 1995 tO enable them to seek recognition afresh under the 
	 \( Common Seniority. However, ii wii 	

d promotion issodone onthe basisofAll India 

said rule pending the said procS5 to be compled the Departm ntal Councils were allowed 
	 I! ouide the region 	

a missible when they a posted in NE Region from 

to function on the basis of nominations as on 4D 1995 
2. It has come to notice thai Departmen CounCilS in certain Departments where not 

	

opofO.M. No. 36035/4000-Esu. (Res.). dated 13.6.2001 

fun
cuOrnag a on 4 5 1995 for various reasonS and hence the Departmental Anomaly 

	
and Pen eat of 
	a, Mznt-n of Personnel P bhc Gnevances 

Comm1tts could not be constituted In such cases it has been dLcided as per decision in the 
	 Sub 	

5t0!iS (Depameiit of Peonnel and Training) 

1o0feStandiflgC0mmittee 	
2001 thatad 	

j 	Designating the competent authonty f 

hocDepatmentalAnbmalyCommitteesm) 	

seed vacanaes bet%%eensub-ct 	
: intehange of 

in terms of this Depaments 0 M No 
19/1/97 JCA dated 62 1998 (Published in SezceS 	

dsabil'es lfl pOStS/Services under the Ce 
0 P 	with 

Lw Jouniai of March 1998 as Si No 38) 
b) co-opting Financial Advisor, representatives 	

]7/ The undersigned is dicted to invite a fcnc 	

Government 

f0f1flflceandDepartmentofPe 	
rp 

85 Estt (S 	dated 141986 and No 
3 tothsDepartnent sOM No 36035/ 

 an 

to be nominated b) Secretary, Staff Side National Council 
(3CM) Shri U M Purohit 	

ublished in Sernces LvfounzaIofAu U t 1997
5/16/91 Estx (S 	dated 18 2 1997 

13 C 	
zeshahR0ad Nev Delhi ç10 amongst membeof the tional C0 cil (JCM) 

	
mainining a sepate 100 point reoster f 	

asSL No 59) whein the procedure 

I MtnistneSepartme ts may take acflofl accordingly 	

1sons \th disabiliuesas been pne 	
or 1mplementUon of 3% 	a60n for 

[6 1 	
rof'"°°' 1 

)0090fEFced7• 
i1 

Subjec( 	
AdmissibilitY of Special Du Allowance of Postal Employees - 

	 Head f Depaent with ca; 	
I .4.1986 also proded that powers would 

on their posflg in NE 	Ofl 	- 	 r 	
or 	

be accommodated first if the number of vacances is catego of the handicapped 

The undersigned is directed tO refer to your D.0. letter No. _2198-PAP III dated •

--availäbT ough the iflSmlCUOflS alSo provided f 	
sue as to cover only one block 

104 2001 and D 0 letter No 5 2/98 Vol ifi dated 17 4 2001 and to say that SoLcial Duty 	
authont itY of candidates in the specific cateeo 	

mutual ewhange in the eent of non 

A1loCe is granted to the Central Govent EniploYees having A11 India Transfer 
	j 	Tnfr 	

cOmpetent to low such an exchanoe h which the rnseed point oued, the 

Liabiht\ as clanfied in Finance Minist 0 M \ 11(3)195 E 11(B) dated 12 1 1996 
	L 	

CUOns The Committee on Peutions Raa Sabh' 	
en SCC fled in the aforesaid 

on their pOSting to N.E. Region from outside the reOfl. Since Special Duty Allowance -i5 - 
	

cI'- e reseauon policy for persons with 
disabT hile viewing the implemen- 

as n inceflii\e to attract ticntcd oicerS o see in NE Pegion from outside the 
	

Ofl Ofl this point 	
i it has pointed to the need for a 

0 	
iiiid to Grouo \L5 O't Cc 	

ljg1rk o NE and posted in NC 	
3 ThematterhaSbeepexinedand itha be 

so be th COmpelcrn aLihont' to al 	
s en dccideo that the Head oi the Depirncnt 

zie, 	 \1riou'L.tego1 s 


